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UTTARAKHAND POLLUTION CONTROL BOARD

lrriqation Design Building Campus, Roorkee -247 667 (Distt. Haridwa0

UKPCB/ROR/Co nt J-l 1212023t I \ | 5: D.re: 13,01.2023

To,
M/s Jai Mata Brick Field
Khasra No-208,
Vill-Harchandpur, Manglore, Roorkee
Distt- Haridwar.

Consolidated Consent to Operate and Authorisation herrinafter referred to as the CCA
(Consolidated Consenl & authorization) (Fresh/RenewaUReapplicetion/Expeusion/) under
Section-25 of the (Water (Prevenlion & Conlrol of Pollulion) Acf, 1974" and under Section-
2l ofthe "Air (Prevention & Control ofPollution) Act, 1981" and Authorization under (Rule.

6" of the "Hazardous Waste (Managemenl, Handling and Transboundary Movement) Rules,
2016" notified under "Environment (Prolection) Act, t986" as appliceble (to be relerred
hereinafter as Water Act, Air Acr xnd IIW Rules respectively).

Caf ID - 10412
CCA (Fresh)
(.'onsenl No. AWH-

Application ID-3232695

CCA is hereby granted to M/s Jri Mata Brick Field located at Khasrs No-208, Vill-
Harchandpur, Manglore, Roorkee, Distt- Haridwar subject to the provisions of the Water
Act, Air Act and HW Rules and the orders that may be made further and subject to following terms
and conditions :-

l. This CCA is granted for a period up to 31.03.2024 and valid for manufacturing of
following products with Capital Investment / Net Ass€ts Valuer Rs 22 Lacr,

Lasl CCA Quanlity
Product Quantily

(Per Month)
Not Obtoined

2. Specific Conditions under Water Act:
(i) The daily qusnlity of eflluent discharge (KLD):-

Last CCA or CTE
Nil

(ii) Trade Efrluent Treatment and Dispossl: Nil.
(iii) Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic

TanU Soak pit is required with reference lo influent quantity and quality.
3. Conditions under Air Act:-

(i) The applicant shall use tbllowing fuel and install a comprehensive control system consisting
of control equipment as is required with reference to generation of emissions and operate
and maintain the same continuously so as to achieve the level of pollutsnts to the following
standards:

Stack
ettached

with
Brick
Klin

Stack
height
(M0

'I'ype of
F'uel

Fuel Quantity
KLD/MTI)

Coal &
wood

s.
No.

I

CCA Fresh

Product Quantity
(Per Monrh)

Bricks 80,00,000 Nos/Year

CCA Fresh

Trade EtllLrent Nil
Sewage r.0

s.
No

I

Emission Control
Equipment

Emission
standards

not to exceed

lnduced draft with
Zig-Zag Technolory

250 mgNMrl0

KI'CI

Reeistered Post,

-l-
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Standards for Noise
level in db(A) l.eq

Categorl.-

(Schedule-I & Schedule-ll)

I ndustrisl Ar€a Commercisl Area

Quantit-v of Waste for which
aulhorization is being issued (MTA)

Day
time

Night
time

Dey
time

70
Day timci liom 6.00 a.m. to 10.00 p.m.. Night timc: t'rom 10.00 p.m. to 6.00 a.m. \
4. Conditions under HW Rules;-

(i) The Occupier of M/s Jai Mata Brick Field is hereby grated an authorization to op€fate a
facility lbr collection and storage of Hazardous wastes.

(ii) The authorization is granted to operate a facility for generhtion, collection'and storage of
hazardous wastes rvithin factory premises for following category of wastes.

(iii) The authorization shall be in force fora period up to 31.03.2024
(iv) The authorization is subject to the conditions stated below and the conditions as may be

specified in the rules for the time being in force under Environment (Pmtcclion) Acr, 1986.

S.No.

Terms and conditionr of authoriz{tion:
(i) The authorization shall conrply with the provisions of the EnviroameDt (Protcction) Act,

I 9E6, and the rules made thereunder.
(ii) The authorization and its renewal shall be produced for inspection at the request ofan ofticer

authorized by the SPCB/PCC.
(iii)The person authorized shall not rent, lend, sell. transfer or otherwise transport the hazardous

$astes without obtaining prior permission of the SPCB/PCC.
(iv)An"l unauthorized changes in personnel. equipment as working conditions as mentioned in

the application by the person authorized shallconstitute a breach ofhis authorization.
(v) lt is the duty of the authorized person to take prior permission of the SPCB/PCC to close

down the facility.
(vi) An application for the renewal of an authorization shall be made as laid down under these

rules.
(vii) An1' other conditions ftrr cornpliance as per the Guidelines issued by the MoEF or CPCB.

5. Compulsory documenls to be submitted by the Industryrunft:-
(i) Annual return in l'orm-4 and waste Disposal Manifest in Form-l0 under H\ Rules

and 'I'hird ParE Audit Report.
(ii) Environrnent Statement in l'orm-V ofEnvirotrment (Protection) Rules, 1966.
(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Wslte Storsge

Areo.
6. Unit has to apply for renewal ofCCA well in advance of60 days ofexpiry ofthis CCA.
7. Cornpetent Authorit) reseryes the right to change/rnodifu/add any time any condition ofthis

CCA.
8. Unit has to cornpll rvith the rrther general conditions as annexed herewith. Non compliance

of any provision of this CCA and provisions of the Wrter Act, Air Act and IM Rules will
results in legal action under the aforesaid Acts and Rules.

Copy to: Member Secretary, Lltlrakhand Pollution Control Board, Dehradun
irrlbrnration.

(uc)
kind

Regional Officer (Vc)

Sp€cilic Condition3:
l. ln case Unit is using ground waler than unit has to ohain NOC from central Ground water Authority for

abstraction ofground water for which unit may. refer web site http://cgwa-noc -gov.in

2

Resid€ntial Ares Silence Zone
Night
timc

Dey
time

Night
time

Dry
time

Night
timc

75 65 55 55 45 50 40

I

Mode of
Disposal

\
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2. The applicant shall provide ports in the chimney/stack and facilities such as ladder, plalform etc. as per

requirement fol monitoring the air enrissions and the same shall be open for inspection and use at all times by

the Board's stat'tl The chimneyistack attach€d to various sources of emission shall be designated by numbers

such as S- I, S-2 etc. and these shall be painted/ displayed to facilitate identification.

3. The industry shall ensure interlocking ofair pollution control devices and produclion processes.

4. Solid wastes generated from the industry have to be disposed in manner so that conta[\ination of surface water

bodieyground water/soil etc. does not take place.

5. The industry shall take adequate measures to control of noise from its own source so as to cofiply withihe
standards as may be applicable.

6. The applicant shall develop three rows of green belt on the premises with plant sp€cies as suggested by the

Central Pollution Control Board.
7. The industry shall ensure all safety measures and shall undertake pcriodicrl rssa$ment by thc compEem

aurhority.

8. The unit shall strictly comply with the provision ofThe Public Liability lnsurance Act. I99l as amended and

Rules made there under there under and shall submit copies of lnsurance Policies (if any) to the Board Oflices
regularly.

9, Unit shsll ensure to comply the nolilication of stste Governmcnt vide No. lizzNll-A-ln0,ufi;Ull6
Daled 28.10.2021 regarding the Uttarskhrnd st0te miring Policy 202t.

10. Unil Shall ensure to comply the Notilicstion of MoEF & Climate chrnge (Govcrnm€rt of lndir) on drted
22.02.2022 Under EP Acr 19E6.

I l.The Cons€nl is Vrlid under the Final decision of Hon'ble High Courr & Hon'bh NGT in mrtter ofOA
No.7832022 Ajay Krmar Vs Uttarskhrnd Pollualon Control Borrd & Others,

l2.Unit shsll ersure to obtsin the Validstion certificrte from Ccntrrl Buildlng Rcsslrch ln3tltue or
ruthorized organizrtion regarding conversion to induce draft zig ?rg Technology & Submlt il to thl!
oflice within th ree Months.

l3.All the moving areas around the main Brick kiln shall be paved with the bricks to minimize the fugitive
dust/emission frorn the brick kilns operations.

14. The occupier shall ensure that tine dust not to accumulate all around the Brick Kiln.
15. The unit shall submit stack em ission monitoring repon from MoEF & CC recognized lsboratory to lhe Boord's

oftices. within two month.

I6.The unit shall slrictly comply with provisions ofwater Act. Air Act & E (P) Act and Rules/Notifications made

thereunder.

General Conditions:
l. The applicant shall gel the sarnple of treated eflluenUemissions/hazardous wssteVleachate analyzed at leasl

once in a lhree month/six monthyore year from the laboratory rccognized by the CPCBfuEPPCBNABL
/MoEF and conforrns to the limits stipulated. Test report shall be communicated to the UEPPCB.

2. The applicant shall however, not without the prior consent of the Borrd bring into use any new or ahered

outlet for the discharge ofeffluent or gases emission or sewage waste from the unit.
3. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The applicant

shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulatcd
conditions within 30 days of receipt of this CCA. lf, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Bosrd, legal action
shall be initiated aBainst the applicanr.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof.
6. The industry shall provide unintemrpted entry to the STP'S/ETP'S inlet and outlet points, Air Pollution Control

equipment and stack for smooth sampling/rnonitoring ofefticiency ofpollution control measur€s.

7. The industry shall provide "lnspection Book" at the time ofinsp€ction to the Board's offrcials.
8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to

occur in excess of standards laid down. such information shall be reponed to the Board's ofhces and all other
concerned oflices. ln case of thilure of pollution control equipment, the production process connectcd to il
shall be stopped with immediate ellect.

9. The industry shall operate in a manner so that atl emissions be emitted through designated chimney/stack
onlY.

-3-
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l0.ln case of any damage to the agriculrure productivity, human habitation etc. by the operation of industry, it
shall be imperative to stop production in the industry with immediate effect and such information shall be

reponed to Board's oIlices. The industry shall be liable to pay comp€nsation also in such cases 8s dccided by
the Competent Authority.

I l. The applicant shatl reapply before the 30 days ofexpiry ofCCA or any change in production typc, productio$

capacity/manut'acturing process/capaciry eohancement etc. or any change in emuen't discharge point or

12. Thc Board reservcs the right to revoke/add,modify any stipulated condition issued along with CCA, as may te
necessary,

13.The person authorized shall not rent, lend, sell, transfef or otherwise ransport the hazardous Waste without
obtaining prior permission ofrhe Board.

l4.Any unauthorized change in personnel. equiprrent as working condition as mentioned in the application by lhe
person authorized shall constitute a breach ofhis authorization.

15. lt is the duty ofthe authorized person to take prior permission ofthe Bosrd to close down the facility.
16. The authorization is valid for temporarl storage of Hazardous Waste within premises only.
l7.The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous ch€micals

being used in the plant as well as air emission 8nd waste generated within premixs is displayed on Dirplay
Bosrd of size 6x4 fecl out side the main factory gate within prcmises.

18. lt is duty of the authorized person to take prior permission of this Board to close and cleanup the facility for
treatment. storage and disposal ofhazardous waste.

l9.Theapplicantshall maintain record ofhazardous waste in Form-3 and shall submit annual return in Form-a on
or before the 30'h day ofJune following to the financial year to which that return relates.

20. In case ofany accident. complete details shall be submitted to this Board as required under H.W. Rules.
21. ln no case any hazardous waste shall be disposed offon land. in any drain, or into any water stream. All spillage

rnust also be safell' collected and stored.
22. Before the hazardous waste is stored or dunrped in the facility. applicant musl conduct a detailed physical and

chemical onslysis of hazardous waste sample and repon to the 8oard.
23. Dried hazardous sludge from lhe process in the planl shall be slored in doubl€ lincd HDPE pil comlructcd

with R.C.C. or such msterial which does not resct with the wosl€ contrined ln iL
24. The srorage area should be f'enced properly and SignNotice Board indicating 'Danger' and 'Hezerdous' shall

be displayed at appropriate position both in Hindi and English.
25. The industry u ill store non-fenous metal waste. used oil/spent oil waste in sealed drums placed on imp€rvious

floor under covered shed. Hazardous rraste if required shall be sold only to Reglstered RecyclerdRe
processorS,

26. ln case ofanl transportation of hazardous traste. the details in Form-lO ofthe Hazrrdou Ruhs shall bc
submitted to the Board

R€oneroTrr
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Government of Irldia

Form GST REG-06

lScc Rulc l0( l)l

Registration Certilicate

Reglstrstlon Number : 05AAQFJ7072D I 29

I Legal l-ame JAI MATA BRICK FIELD

2 Tmde Name, lf any JAI MATA BRICK FIELD

Constitution of Business Partnership

4 Address of Prlncipal Place of
Business

O, MOJA. R.WADPUR, PARGANA -MANGLOUR, VILL.
HARCHANDPUR, ROORKEE, Haridwar, Uttarakhand, 24?656

5 Datc of Liability

6 Perlod of Vslldlt-v From 29t 12t2020 To Not Applicable

1 Type of Registration Regular

ti Particulsrs of Approvlng Authorlty Centre

Sigrature
Signature Not yflifitd
Oioitallv sionod bv DA GOOOS ANO
sdRvCES rAx l€rwoRK(4)
Detei 2020 12 29*:16:03 IST

Name Sanjay Anand Massey

Designation Superintendent

Jurisdictional OIIice Roorkee - Sector 2

9. Date of issue ofCertificate 29/t2/2020

Noto: The registration certificate is required to be prominently displayed at all places ofbusiness in the State.

Thlr tu r ry.t€m generrted dlglt.lly tigled R48lttr.dotr Cerdllc.te btued brtcd otr thc .pprovrl of rppllcrllotr 8nna.d on 29/1212020 by

the Jurlidlctlorul aulhorlty.

/

3.
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Annexure A

CSTIN

Legal Name

Trade Name, ifany

Detuils of Additional Places of Business

Total Nuurber ofAdditional Places ofBusiness in the Stale 0

05AAQFJ7072DlZ9

JAi MATA BRICK FIELD

JAI MATA BRICK FIELD

14

187



ffi
,lii+"

Annexure B

GSTIN

Legal Name

Trade Name, if any

05AAQFJ70?2Dr29

JAI MATA BRICK FIELD

JAI MATA BRICK FIELD

Name

Designation/Status

Resident ofstate

Name

De6ignatioD/Statrs

Residcnt ofstat€

Namc

DesignatioD/St8tus

Rclidcot of Ststs

Namc

Desiglation/Sbrus

Resident of State

Dctails of Managing / Authorized Partners

MOHIT GARC

PATNERSHIP

Unar Pradcsh

VIRENDRA KUMAR

PATNERSHIP

Uttar Pradesh

VIKAS KUMAR

PATNERSHIP

Unar Pradesh

VIPUL KUMAR

PATNERSI{P

Uttar Pradesh

3

4

I

I

E

15

188



futrr varroTdt sfffd Fqd srlrrl 25
(Fiw ror tfeq)

l'f!{,i;;!',

K \ r. -/1
fuar utteqTda wBfi
ftrar

h

335
EIIgT):jr

{r+ 4

ol

re: r€'

i ffrr
&-cr'o

aI<h

-lI {
cl

Itaio

r,ft
D__
I LhdS

"R*nltffi

.i {grr.lt t El r

'r,or4- $
'i

d ffrv r1*r ;il .rrtf'l i r

or{S<rqrfi or f}*qor

ftor ar qrq ;ql1lii,r

"ngd.wlff d' r.,. rJr

{ fltfi{q.e}1 flla rrr .r f,rfn.lfE dl$\C-ti

-"n1r).rnrr$ a,i q ;f; *.i
ftqc).{tq $aI d qtfi-,r ri..i {q r.ira fte; ,m i! fi,r{dt Nt .r!,r '1.i

fuqoft,-tclri arl-r gaIr+,r dl trfafu,jt .id! q{
+rcrd fl r rrlt argln -tl rrlr-{ tfiDr{ ,r,r 4i ,;qi,

-ir'ti .
\N*-

'!!* v*or, na*

TfiHd'
qirr tfueq frrgr

53=.51t!t-ar{i I r!,ffi*r

3 5R,a=F;r
d

i=trqr cqr{rf,,/dz sftft Yrra qsr s
(fta-q er iM)

(Ega $Ees or{,r Eq{' qq orfue tfua d fu*r ortqr)
tiror IYA d ate {q qrl {irg{at

r

fuar (qrq</ftr;i d <rq qfe-a da rrftft
ti {rq r.rs rF

'h *fi sqr
3l"rr334

rff< d slvn ot sqrrcf or crc ftrsi
q-+nfu *qa d
{s qr{ o} vql oEi srA

ifiBmrfi enr inq flqt rr<"rFl -

')r i!!L
=r_

f{""iUt 1 r, X -f-' rrt?r r'i e lti r" vrrqr ({rd {) rdt< d erlvn Iirilrffif,l 6r qrc

d {"1/criFr6 g,rilri rse d clvn vs.d aqa d n-{ ffi{rRr
rS< d ulrn fo-s gt a+pa qn .r{ 

-

--+-4r.-*-;oo* T€q
€,IFT

rr&orff Turs fuors rflffi
t_i,. -' .

or qqrrol eqii;tl-€r)
(

ft{r6

rlgror{ qrrl -rrer {qfi or uqr$ fth-o or ofuorfi

rfdl-g.* I

fioq'{ow (qRo{o) 02 sqrqd{q,/l24 to 'tz 2021 zmo lfl (6E{er,/ffie) I

owr Grrfl a-ri or fi.rra

4(

d dqit, qj tt,rf!-r, oi t+tr'-l r

-zsfofl{rua..

s) qi crq gsfi t

t --<-t-}'.r1 e,l 
-

>-dur=-C)";
sc-ALt

16

189



fuar q'qmo,/fe rrftft ma wtil1l 25

f+qq ror ifuq)
^ .:_--A*6 qffi7rta wftfi lo[drqqr<{rltnuarY

ell 002391

*" cn-sra,
f6 ,{l

iqfa

; fftn

I-n.b o >o><)o

Qz

/da
<a n

dI

o} tqd ot X.r.rn or fli.rr t t

d terr'ftq dz

d t> o >,L

'l
)

iI: sd'

S6 3U-q"L>7 d fAt n1* * "rrd i I

dr{{{qr0 or ft{t"r
lrII .,r.tPtir

47ac)

) dt{

fu{d *r trdl d smr rrd qv ncn fuur ,rqr i, fGrqol vo ch
.rrd{qrfl of i d tt

-"rrgM d rrasr
{ ftftq-q g.rt fueq d ftfu.r

3llul

zo1o
ftqufi :-1qrr <rtr lsrr< d cBf€qr' ilfr lrfi qr{ ltuq,ram+9ft*'
wrd el r qfi drfi{ rrrqrq qiDtrt or al. ltrioa iFre Rqr cr.fl '.nRt 

t

ftm or crc .{IqJ{ qdl
':=i,4j+/1./

).>4
j>,a

'1y \

(

(

la
t_ I {

fuar rarroTf, {frft rq-r s-qr zs ' -

C{m ror itus)
fuiil qRt-(/*r qhfr

(\
fudr €ktr( 004 02 0

(,{qH[el B* t#**
furq { sf"

{tu*

{.
4-

o

{frfr

kclo ol I lof r-oz 7

itq

rt<gr<

d {qrffq *,
s

d o 6 L

arfM 6r ftrwr

rff arrrt<mro d rsrrr

rP
6t y6{ 9*l 6D7K dtr? ol irqi or 1.rar-c il frqr t r

:ro, gd

d fdi
l1

oglm

d1r1l

Itrt
rr argd-q [vI, { fiftq{ sltr ftq'a"r d

M sih tt-d d q*{ rri gv r<n hrsr rqr l. hr+d c6 cfil
arrM of t fi tr
ffio 68 Lo 2-

"{mtq20

,-,

$r\n

ftm ot .nq a[Frt Irdl
.-d.-5.llal TLryq *i#},a

ftqufr :-pm *c tgro.t d fifr-{i 
"m 

*t gff ffif, m amtrv
srrd rt t fE dq+"s qrqr{r cir-R or tl. $oreq 6Tc frut "nil arRs r

(

_zEE-

Itno

')

[ula{ I qail all,

sl:iqqitr

W fufrr 0

.t qRq<Zda

d tus {-{il fl qrfr tritiD

17

190



rrrtd {GJI-{
GOVT. OTINDIA

n1Ztzt

f

((

(

Etrac{ ft{rJl fll
rr{colBTrxrmtrrBn b

RrO rtEt riul tr*
P.ldrnt A.codt tah!.r C.rrl

AACFJTO'IID

-lar trllll aRrcx FTELD

18

191



r?t

JAt MATA BRICK FlEUl,,,_
Vill. Harchandpur. R@rtee, Haridwar, (U.K.),247656 ffi:&

M. 9412476000GSTIN : 05A.AQFJ707 ZDLtg TAX INv_Ol_cl

Trruportrmllode: Tl uck

lt$rEcflsnb{t :Uk\)rF -,qltt
o*ldg.wty :- 61-ts $
Hxede4ety , P i(Irlrrfl.

Rc*crsc Chorye

hwtce tJo. : JHBF 01
l'\ricc oJtc: t'l .Jr.r. lo!

-tL\l'r C.'1:' 0 5: UTTMX}IANDStrtc

DeEits of Re(eh/er - Billed to:

h€ code{ o t

r,i

Detalls of tleceivrr - Bllled to:

9stCdr:

,A*
Addrcss

I
GSTII{ :

State :

Parjculars .Ratd Arnount

I- {ix'rk1

\-Ir

1ttl) $rDl- JJuh)r"_

T-Amount Before Tur S3\nrEank Name : YES ttANK ROORKEE
Bank &C : 073163.10@00458
IFS Code : YESB000073I

Hsll/ACs
690lt

\
,il.i

lC ttt tn! Coiutto,rr ;.t.rot.
a )Jt

u I lr,.
<Jpnlt 1 l] L, Au

t..tn
ofI J,1t IIt{ UJT In cli n I tn

csrrH ,0t I A.,i! t'?,r k r zv
, Uk

S.No. Quantily

Atd:SGST2.5% u
Adrl : CGS'I 2.5 % \
Add : 16515.0 %

T. Arnunt After lbx o.I
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xela-@
@
ac,yij..:

.ill:,D
\17, UTTARAKHAND POLLUTION CONTROL BOARD

lrrlqation DeslEn BulldlnE Campus, Roo*ee.247667(Dlstt Haddwar)

UKPCB/ROR/CorIG-178I20231 I 6 7 1

To,

Dfie:. golatlLo23

CafID - 1034{
CCA (Fresh)
Consent No. AWH-

Application ID - 3190920

2. Specillc Condltions under Water Act:
(i) The daily quantity of ellluent discharge (KLD):-

Last CCA or CTE CCA Fresh

Nir Nir
Sewage 1.5

(ii) Trade Effluent Treatment and Disporal: Nil.
(iii) Sewege Trcrtmetrt ond Dlsposrl: The applicant shall provide comprehensive Sepic

Tank/ Soak pit is required with rcfcrcncc to influent qusntity and quality.
3. Conditlons under Air Actr

(i) The applicant shall us€ following fuel and install a comprehensive control system consisting
of control equipment as is required with refcrence to generation of emissions and operate
and maintain the same continuously so as to aohieve the level of pollutants to the following
standards :

s.
N
o

Stack
atteched

wlth

Stack
height
(MO

Type of
Fuel

Fuel

Quantity
KLD/lvITI)

Emision Control
Equipment

Emission
strndrrdr

not to erceed
1 Brick Klin 30 Coal &

wood
Induccd draft with

Zig-ZagT*hnolog
250 mgNM'

S

No.

Lest CCA Quartity CCA Fresh

Product Product Qurntity
I Not Oblalned Bricks 80.00.000 Nos/Year

Resistercd Post,

I\tUs Gagan Brick Field
Khasrr No. 13E, 139,
Vlll-Mohammadpur Jatt,
Prragna-Narsatr, Roorkee
Distt- Haridwar.

Consolidated Consent to Operatc aad Authorlsation herpinefter referred to ar the eCA
(Conrolidated Consent & autborizatlon) (FreshlRonewrURcepplicrdon/Expanrlon/) under
Section-25 of the sWrter @reventloo & Control of Pollution) Act 1974" and undcr Section-
21 ofthe "Air (Prevention & Control of Pollution) Act, 1981" rnd Authorizetion under 6Rule-

6" of the *Hazardous Waste (Management, Eandllng and Tranrboundary Movement) Ruler,
2016" notilied under (Environmetrt (Pmtection) Act, l9E6' as eppllcablc (to be rcferrcd
herelnefter as Water Act, Air Aet end IIW Rules respectively).

CCA is hereby granted to lWs Gagan Brick Field located at Khasra No. 138, 139, Vill-
Mohammadpur Jatt, Parrgna-Nircln, Roorkee, Distt- Harldwar.. subject to the
provisions of the Wster Act, Air Act and IIW Rules and the orders that may be made further and
subject to following terms and conditions :-

l. This CCA is granted for a period up to 31.03.2024 and valid for manufacturing of
following products with Crpltrl Investrent / Net Als€ts Veluc! Rr 3E.0 lakh,

Quantity

Trade Eflluent

-t-
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G,^d
Strndsrds Ilor Nolsc
lcvcl in db(A) Leq

Industrisl Area Commcrclsl Arer R$ldential Area SileIlce Zon€
Day
tlme

NlSht
tlme

Dsy
time

Nlght
tlme

Day
time

NIght
lime

Dry
tlme

75 70 65 55 55 45 50 40

Nlgh
tlrDa

Day time: tom 6.00 a-m. to 10.00 p.m., Night tinrc: from 10.00 p.m. to 6.00 a-m.

4. Condidonc under IfW Rules:- \
(i) The Occupier of IWs Grgan Brick Field is hereby grated an authorization to operate a

facility for collection and storage of Hazardous wastes. '
(ii) The authorization is granted to operate a facility for generation, collection and storage of

hazardous wastes within factory prernises for following category ofwastes.
(iii) The authorization shall be in force for a period up to 31.032024
(iv) The authorization is subject to the conditions stated below and the conditions as mal/be

specified in the rules for the time being in force under Environment (Protection) Act, 1986.

Terms and conditions of euthorizetion:
(i) The authorization shall comply with the provisions of the Envlroament (Protectlon) Act,

1986, and the rules made thereunder.
(ii) The authorizEtion and its renewal shall be produced for inspection at the request of an officer

authoriad by the SPCB/PCC.
(iii)The person authorized shall not rent, lend, sell, transfer or otherwis€ transport the hazardous

wastes without obtaining prior permission of the SPCB/PCC.
(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in

the application by the person authorized shall constitute a breach of his authorization.
(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close

down thc facility.
(vi) An apptication for the renewal of an authorization shall be made as laid down under these

rules.
(vii) Any other conditions for compliance as per the Guidelines issued by the MoEF or CPCB.

5. Compulsory documctrB to be submltted by the Indwtry/Unit:-
(i) Annual rctum in Forn-{ and Wsstc Dlrposd Mrnlfest in Form-l0 under IfW Rules

and Third Prrty Audit Report.
(ii) Environment Statement in Form-V of Envlrcnment (Protecdotr) Ruler, 1986.
(iii) Quarterly compllence rcport of the CCA, photograph of ETP/APCs/W&ste Storege

Area.
6. Unit has to apply for renewal ofCCA well in advance of60 days ofexpiry ofthis CCA.
7, Competent Authority reserves the right to change,/modift/add any time any condition of this

CCA.
8. Unit has to comply with the other goneral conditions as anncxcd herewith. Non compliance

Act, Alr Act

(vc)
Copy to: Membcr Secrctrr?, Uttarakhand Pollution Control Boerd, Dehradun for kind

information.

Officer (Uc)

Specific Condftionr:
l. In case Unit is using ground wster than unit has to obrain NOC from cenbal Ground water Authority fot

abstraction ofground water for which unit may refer web site http://cgwa-noc -gov.in
2. Thc applicant shall provide port in the chimney/stack and facilities such as ladder, platform ctc. as per

requiremen! for monitoring the air emissions and thc samc shall be opcn for inspcction and usc ct all times by

of any provision of this CCA and provisions of the Water
results in legal action under the aforesaid Acts and Rules.

Rulec will
nl

S.No. CeteSory
(Schedule.I & Schedulell)

Quantity of Waste for whlch
authorizatlou is b€ing issued

(MTA)

Mode of
Disposal

I

-2-
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Nil
thc Board's staff. The chimnoy/sock attlchad to vaiious sou,ccs of cmission shall be designatcd by numbers
such as S-1, S-2 etc. and thesc shall bc paintcd/ displayed to facilitata identification.

3. The industry shsll ensue intcdocking ofair pollution conrol dcvices and production proccsscs.

4. Solid wasles generated ftom the industy have o bc disposcd in mann€r so thrt con6mination of surfacc watcr
bodies/ground watcr/soil ac, does not take place. \5. Thc industry shall takc adequate measur€s io co tsol of noise tom its own sourio so as to comply with the
standards as may be applicable.

6. The applicanr shall dcvelop threc rcws of grccf belr on Uc prmiscs with plant spccics alr suggcstia Uy tnJ'
Central Pollutlon Control Borrd.

7. The industy shall ensure rll tafcty mersura and shall undcrtake pcrlodlcal 
"*rotm"it 

by thc comp.tent
authority.

8. The unit shall strietly comply with thc provision of The Public Li.bility Iuuranco Act. l99l as arncndcd and
Rulcs madc therc undcr thert under and shall submit copies of Insurancc Policics (if any) m tho Board Oflices
rtgularly,

9. Unit shall ensure to comply thc notltlcltloD of ltrtc Govcrnmcnt vldc No ltz2lyI[-Alno2u8,/&i,l,6
Dated 28.10.2021 r€grrdlng the Utterakhsnd ltrte mlning Pollcy 2021,

10. Unit Shall enrurc to comply th. Notlricrtlon of MoEF & Cllmrtc chrngc (Govcrnmctrt oflndlr) on d.tcd
22.02,2t22 Under EP Acl I 9E6.

ll.Thc Conrcnt h Vrlld undcr thc Fltrrl d€clrlotr ofHon'blc Hlgb Court & HoD'blc NGT ln nrttGr ofOA
No. 7llii2022 Alay Kumer Vr Utt rrkh.nd Pollutlon Control Borrd & Othcrs

l2.Unit shall ensure to obtsln the Vsudstlon cedlflcste from Central Bulldlng Rescerch Indltuc or
authorlz€d ortrnlzltlon regrrdltrS convenlon to lnducc draft zlg zag TccbnoloEr & Submlt lt to thls
ofllce withlD thrcc Monthr.

l3.All the moving areas around the main Brick kiln shall be paved with the bricks to minimize the fugitive
dust/emission from the brick kilrs operations.

I 4. The occupio shall ensure that finc dust not to accumulotr sll around thc Brick Kiln.
15, The unit shall submit stack emission monitorlry rcport from MoEF & CC rccognizcd laborstory to thc Board'g

ofices, within frro monlh,
I 6. The unit shall strictly comply with provisiom of water Ast, Air Act & E (P) Act and Rulcs^otificatiom madc

thereundcr.

Getrerol Conditions!
l. The applicant shall get lhe sample of heatcd eftlucnt/cmissions/lrazardous wastcs/leachato analyzed at lcast

once in a thrcc month/slx monthyonr year fiom th€ laboralory recognizrd by the CPCB/IJEPPCBNABL
/MoEF and conforms to the limits stipulated. Test report sball bc communicated to thc UEPPCB.

2. The applicant shall however, not wi0Dut the prior consent of the Borrd bring into usc any oew or altered

oudet for thc discharge ofellluent or gases emission or scwage waste fiom the unit.

3. Treated waste water and domestic waste water shall bc disposed jointly at one disposal point. The spplicant

shall pmvide discharge measurement equipmcnt at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit complia$ce report of stipul8tcd

condilions within 30 days of reccipr of this CCA, If, Et any point of time, it is found that the industry is not

complying with stipulatcd conditions or any funher dircction/insruction issucd by the Borrd, legal action

shall be initiatsd against the applicant.
5. The applicant chall mainain good house keeping. All valves/pipeVscwer/drains ctc. must be leak-proof.

6. The industry shall povida uninterupted entry to the STP'dETP's inlet and outlct points, Air Pollution Conuol
equipment and stack for smooth :anpling/monitorinB ofefiicicncy ofpolh ion conEol mcasur€s.

7. Thc industry shall providc 'lnspecrion Book" at the timc of inspcction to the Board's ofticials.
E. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to

occur in excess of standards laid dow& such information shall be r€portcd to the Board's officcs and all other

concemed offices. In case of failure of pollution control equipment, the production prcaess connected to it
shall be stopped with immediate effect.

9. The furdustry stlsll operate in a manngr so that all emissions bc emitted thlough designated chimney/sl8ck
only.

l0.ln casc of any drmagc to the agiculture productivity, human habitatioa etc. by $e operation of indusEy, it
shall be impcrativc to stop poduction in th€ industry with immediate effect and such information shall be

-3
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@;
reported to Board's offrces. The industry shall be liable to pay compensation also in such cases as decided by

thc Competcnt Authority.
I l. The applicant shall reapply bcfore the 30 days ofcxpiry of CCA or any change in productioo typcJ production

capacity/manufacturing procesycapacity cnhanccmcnt ctc, or any change in cffluent discharge point or

emission point.

12. The Board reserves the right to revoke,/add/modi$ any stipulated condition issucd along with CCA, as may be

l3.The person authorized shall not rgnt, lond, setl, tsansfer or otherwiso tran3pott thc hazardous waste'without
obtaining prior permission ofthc Board

14. Any unauthorized changc in pcrsonncl, cquipment as working condition as mentioncd in thc application by the
penon authorized shall constitute a breach ofhis autborization.

15. lt is the duty ofthe authorized person to take prior pcrmission ofth€ Bord to close down the facility.
16. The authorization is valid for temporary storage ofHazardous Waste within premises only.
17. The authorized agency shall ensure that onJine data with regard to quantity End naturc of hazardous chemicals

being used in the planr as well ss air emission and wsst€ generated within pr€miscs is display€d on Dlsplay
Board of size 6r,l fect out side the main factory gate within prcmisas.

18. lt is duty of the authorized person to take prior permission of this Board to closc and clcanup the hcility for
treatment, storage and disposal ofhazardous wBsA.

I9. The applicant shall maintain record ofhazardous waste in Form-3 and shall submit annual return in Form-d on
or before the 306 day ofJune fotlowing to the financial year to which that r€turn relates.

20. [n case ofany accident, complete details shall be submitted to this Board as requircd under H,W. Rules.
2l.ln no case any hazardous wastc shall be disposed offon land, in any drain, or into any wEtcr stream. All spillage

must also be safely collected and stored.
22. Before thc hazardous waste is stored or dumped in the facility, applicant must conduct a d€tail€d physlcal aDd

chcmlcsl rnltylls of bazar'dous wr'te ssmple and report to the Board.
23. Dried hazardous sludge from the process in the plant shall be ltored in double llncd HDPE pit coDstructcd

wlth RC.C. or such natcri.l which docs not r.oct with thc waJte contsloed ln lL
24.The storage area should be fenced property urd Sign/Notice BoErd indicating 'Danger' and .Hrzrrdom' shall

be displayed at appropriat€ position both in Hlndi and English,
25.Th€ industry will store non-fenous metal waste, uscd oiVspcnt oil lr,Bt€ in sealed drums placed on impervious

floor under covercd shed- Hazardous wastc if requircd shall be roH orly to R.glstcr.d Rocyclerr/Re.
proccsaors.

26,In case of any transponation of hazardous waste, the details in Form-lo of the Hrzsrdous Ruhs shall be
submitted to the Board.

gilw_
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Government of Irtdia

Form GST REG-06

[Su Rulc l0( l) ]

Registration Certilicate

Registration Number : osAAWFGl239MlZY

I Lcgal Name GAGAN BRICK FIELD

2 Trade Name, ifany GAGAN BRICK FIELD

3 ConstitutioIl of Business Partncrship

Address of Principal Place of
Business

KH. NO. I38, I39, VILL- MOHAMMADPUR JATT, PRAGNA.
MANGLOUR, ROORKEE, Haridwar, Uttarz}J:,and, 24'7 656

) Date of Liability

6 Period of validity Fronr
loztozrzoz

I To Not Applicable

7 Regular

Centre

Signature
Signature Not

Digitally
SERVIC

GOOO S ANO
4)
T

TAX
Dale: 2021 .O2 i00:26 I

Narne Arvind Verma

Designation Superintendent

Roorkee - Sector 2

9. Date of issue ofCertificate 02/0212021

Note: The registration certificate is required to be prominently displayed at all places ofbusiness in the State

This is a systcm generatcd digitally signed Registration Ccrtilicstc issued based on the .pproval ofapplicatior grrnted on 02lt2l2021by

the jurisdictional ruthority.

4.

Type of Registration

Jurisdictional Offrce

25
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Annexure A

OsAAWFGI239MI ZY

GAGAN BRICK FIELD

GAGAN BRICK FIELD

Details of Additional Places of Busincss

GSTIN

Legal Name

Trade Name, ifany

Total Nurnber ofAdditional Places ofBusiness in the State 0

26
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Annexure B

Details of Managing / Authorized Partners

GSTIN

Legal Name

Trade Name, ifany

OsAAWFGI239MIZY

GAGAN BRICK FIELD

GAGAN BRICK FIELD

Name

Designatior/Status

Resident of State

Name

Designation/Status

Resident of State

Name

Designatiotr/Status

Resident of State

I ADESH KUMAR

PARTNER

Uttarakhand

IIIENDRA SINGH

PARTNER

Uttar Pradesh

MOHIT GARG

PARTNER

Uttar Pradesh

2 n

Y

3

n
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GAGAN
Mohammadpur Jett, Pagno- Manglour,

Mob: 8412
Roorltee, Distt. Haridwar (Uttarakhand) - 247956
352600,736177?70r

tHvotcE

BRICK FIELD
GSTIN . OSAAWFGl 239M1ZY

lftdc. Dato lf .16.)olf.

Irlrats S6rirt No_ . cBF t z|XACful 0t

lronrroflr ron Modo. - ti/er.Ja4.1t'1nl r,1
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5't
lvf/s Gagan Brick Supply, Khasra-59,

Village-Tanda Bhanbcra Manglorc,

Gadharcna Road ,Disn- Ha dwar

2005 31.03.2024 06,12.2022 r081 702.65 1053975 23.12.2022

58

lWs Gagan Brick Field , khasra no -
138, 139 Mohammadpur, Na,-san

Guukul, Distt-haridwar
202t 3t.03.2024 15.11.2022 65t 423.t5 634725 23.12.2022

lvrs Laxmi Brick Field
Kunjs Roa4 Iqbalpur, Behedki,

Shaidabad Bhagwanpur, Distt-
Haridwar

2016 3r.03.2024 29.tt.zox2 1074 698.1 1047150 26.t2.2022

60

lvrs S T Brick Field Tikola Kalan,

Posl- Tikola KalarlNarsan ,Dist-
Haridwar

2006 3t.03.2024 05.11.2019 1097 713.05 1069575 22.t2.2022

61

lvrs Shri Ganpari Brick Field, Chak
flo-806, cata-566/3 viu & Post-

Jhabrer4 Roorkee,Distt-Haridwar

3t3v2024 1098 113.'7 1070550 23.t2.2022

lv?s Sabd Brick Udyog, salarpur,

Gadharons Roa4 Manglorc, Distt-
Haridwar

2018 3r.03.2024 1r.11.2019 ll02 116.3 to1 4450 27.t2.2022

63

lWs Naresh Ent Udyog
Nagla Imani Post- Milap Nagar,

Tchsil- Roorkee,Distt- Haridwar
2005 3t3U2024 10.11.2022 1055 685.75 1028625

104520064

lvlls Ncw Sabri Brick Supply, Khasra

no. 24714, Shlapur, Gadharona ro84
Manglore, Distt- Haddwat

2019 3r.03.2024 27.tl.2022 to12 696.8 26.12.2022

65

IWs Kishan Brick Field
(Old-Name AB.R) 278, vill-
Rahmatpur, Bclda, Post PiraB

Kaliyar, Tehsil- Roorkce, Distt-
Haridwar

2007 3t.03.2023 20.12.2022 1095 '1lL.15 1067625

1069575

11 t) 1i))

66

tws Sagar Brick Company khasra no-

283 Gadharona Road, Salarpur,

Distt- Haridwar
2019 31.03.2024 I1.11.2019 1091 713.05 22.t2.2022

61

lvI/s Shivam Brick Ficld
Bijholi Road, Vill- Nagla Emarti,
Post- Vikaskhand-Narsa.D, Teh-
Roorkec, Distt-Haridwar

2002 3t3r/2024 26.11.2022 340 221 331500 26.12.2022

70-

'/

59

20t1 31.12.2019

62
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9r
M/s Jai Mara Brick Field
Khasra no.208 Vill-Hsrchandpur
Mauja KawadpurPisa- Haridwar

2020 29.L7.2022 700 455 582s00 03.01.2023

92

IWs Anmol Brick Compatry, ktasrs
no-235
Vill-Bas\ rakhcd, Po$- Manglorg
Tehsil- Roorkee

202t 3t.03.2024 23.01.2023 139 480.35 720525 01.02.2023

93

tvlls Shri Shyam Priya Brick Field,
Vill-Thaska, Post- Manglore,Distt-

Haridwar
2020 3t.03.2024 08.09.2022 163 495.95 743925 20.02.2023

94

lvlls Raghuvanshi Brick
Khara no-324, vill-B aswsrakedi,

Post-Manglorc, Roorkce, Haridwar

202t 31.03.2024 29.11.20L2 634 4t2.1 518150 03.01.2023

95

1vt/s Tridev Brick Ficld
Khasr no-503, khata oo-152, Narhu

Kheri Road, Vill-Mundlana, Distt-
Haridwar

2021 3t.03.2024 05.12.2022 341 225.55 33832s 03.0t.2023

96
Nt/s Jamuna Ent Udyog

vill-Libberheri, Roorkee, l{aridw8,
3r.03.2024 25.03,2021 0 0 0 27.01.2023

97
lws Shams Brick Field Khasra No-
3, Village-Akbarpur Dadki, Manglore

2021 31.03.2024 29.11-2022 463 300.95 451.42S t4.02.2023

98

lWs Shan Brick Filcd, Villagc-
GsdharorE Laodhors Roorkcc,Distt-
Haridwar

20 r9 3t.03.2024 29.11,2022 1074 698.1 1047150 13.o2.2023

99

lWs Iai Mata Brick Field
(OId Namc-KK. Brick
Supply)Khasra no-63, Vill-
Bajuheri,Kaliyar, Po3t- Kaliyar,
Tehsil- Roorkee, Distt- HaddPar

2012 31.03.2024 02.tl,1,022 1047 102082s 03.01.2023

t00
lvlls Ujala Brick Field, Khasra no-

173, vill-Gumawala
Majri, Piran IGliysr,Distt-Haridwar

2022 37.03.2024 07,12.2022 90 58.5 877s0 10.0 r.2023

t0l

lvIls Shaanvi Brick Field
(Old Nams-Jai Shrce Galcsh Brick
Supply) Vill-Lahboli,
Manglore,Distt-Haddwar

2006 3t.03.2024 16.12.2022 1091 t063725 2L.02.2023

/

31.03.2024

680.55

709.15

t 41
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